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RECORD OF PROCEEDI NGS
G vil Appeal No(s) . 6998/ 2004
M S. TRI VENI ENG NEERI NG & | NDUSTRI ES LTD Appel I ant (s)
VERSUS
COVMNR. OF CENTRAL EXCI SE, BANGALORE Respondent ( s)

(Wth appln. (s) for pernmission to file additional docunents)

W TH
C. A No. 4162/2006
(Wth Ofice Report)

C. A No. 4414-4415/ 2010

C. A No. 4430-4433/2010
(Wth application for exenption fromfiling better copies of dim
pages and O fice Report for Direction)

C. A. No. 4437-4439/2010
Date : 15/04/2015 These appeal s were called on for hearing today.

CORAM : HON BLE MR JUSTICE A. K. SIKRI

HON BLE MR, JUSTI CE ROHI NTON FALI NARI MAN
For Appell ant(s) M P. Devanat h, Adv.
Vi vek Sharma, Adv.
L. Charanaya, Adv.
Adi tya Bhattacharya, Adv.
R Ranmachandran, Adv.
Hemant Baj aj, Adv.
Anbari sh Pandey, Adv.
Raj esh Kumar, Adv.
Anandh K., Adv.

Guru Krishna Kumar, Sr. Adv.
Sudhir Walia, Adv.

N hari ka Ahluwal i, Adv.
Arijit Prasad, Adv.

T.M Singh, Adv.

Rashm WMal hotra, Adv.

B. Krishna Prasad, Adv.

For Respondent (s)
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Digitally signed by
Meenakshi Kohl i
Dat e: 2015.04.18
UPON hearing the counsel the Court made the follow ng
07:33:22 I ST
Reason:

ORDER

The matters are adjourned for 20.04.2015.

( MEENAKSH  KOHLI ) ( SUMAN JAI N)
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